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MR. CHAIRMAN: Shri Sanjay Singh, nothing 1s going onrecord. ... (Inferruptions). ..
Nothing, from this side or that side, 1s going on record. ...(Inferruptions)... On both sides,

nothing is going on record.
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MR. CHAIRMAN: Mr. Sanjay Singh, this is too much. ... (Interruptions)... Do not

do like that. ...(Interruptions)... 39 98 STZTI ...(AdEgH)... Now, Dr. Sanjay Sinh.
...{Interruptions) ...
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record except Dr. Sanjay Sinh. .. (Interruptions)...

Need to increase the honorarium of Anganwadi workers and

helpers in Uttar Pradesh
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*Not recorded.
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SHRI MUKUT MITHI {Arunachal Pradesh): Sir, 1 too associate myself with the

mention made here.
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Stricter H1B visa norms by the United States of America for Indian Citizens

SHRIK.T.S. TULSI (Nominated): Mr. Chairman, Sir, thank youvery much for giving
me an opportunity for drawing the attention of the august House to an important question.
Sir, thousands of Indians in the U.S. are in dire straits because of the change of policy of
HI1B visa. They often face deportation. The U.S. Administration made it more difficult
to get extension of visa as a result of the 22nd February, 2018 policy memorandum that
has been issued which requires detailed documentation; more evidence is not permitted
for specific assignments and speciality occupations. On 13th July, 2018, the U.S. Citizens
Service issued another circular to deny visa without giving an opportunity to produce
more evidence. Even if there 1s a lack of mnitial evidence, the visa can be declined which

1$ too subjective and it entirely depends on the whim and fancy of the officer concerned.



